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09-08-2017 - CP(IB) No. 319/KB/2017 - Arun Kumar Jain Vs. Upadan
Commodities Pvt. Lid.

ORDER

The Ld. Lawyer on behalf of the Operational creditor is present and prayed for
some time to get appropriate instructions from his client.

The Corporate debtor is absent. On the last occasion, the Corporate Debtor
was present and prayed for some time to arrange for the amount but they
have not paid the amount as on date. Today also, they have found absent.

Fixing 21-08-2017.

MANORAMA KUMARI
MEMBER(J)




